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ORDER

This present petition has been filed under Section 252 of the Companies Act,
2013 thereinafter as Act) by 'M/s Northwest Construcrions pvt. Ltd.-
(hereinafter as Petitioner Company) praying for restoring its name in the
Register rnaintained by the Registrar of Companies, pune (hereinafter as RoC).

l his petition is filed before NCLT, Murnbai Bench on 2nd November.20l7 under
provisions of S. 252 of the Act. And thereafter listed for hearing on 7rh
Decernber. 2017.

l The Petitioner Company was incorporated as Northwest Constructions l\t.
Ltd. with the RoC. Pune on l3rr,January. 2006 as a private Company in the city
Pune. Maharashtra having CIN : U45209pN2006pTC02 I 838.

The Petitioner Company is involved in Business Activity such as to construct.
build. alter. acquire. convert. irrprove, design, erect, establish. equip, develop,
disnrantle. demolish, pull down, turn to account, fumish. level. decorate,
fabricate. install. finish. repair, improve, maintain, search. survey, examine.
taste. inspect. locate. modify, own. protect. promote. provide, participate,
reconstmct" dig. cune. e\cavate, pour. renovate. remodel. rebuild. undertake.
ii\5i\1. a d lo acl t5 ci\il enginecr. architectural engineer. interior decoralor,
agent. broker. supervisor. administrator, contractor and manager of
constructions and developDrental work in residential or commercial buildings,
apa rnents" to$nships. markets. courts. alleys. pavements, roads, paths, parks,
culret1s. danrs. bridges. railways. tramways. water tanks, reservoirs. canals.
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\\'arehouses. factories. structures, drainage and sewage works. water distribution
and filtration works, docks. harbours. inigation works. stadiurns, hydraulic
units, sanitary work, power supply works, flyovers, airpons, runways, power
stations, hotels. hospitals. dharmashalas. multi-storeys, colonies, complexes &
housing projects.

5. The name ofthe Petitioner Company was struck off from the llegister on account
of the reasons that. the Cotnpany had not filed its Annual retums and Balance
Sheets for the year ended 31" March. 2015 and 3l't March. 2016, as noticed in
the Notice from the RoC i.e. STK I dated I I'h March- 2017.

6. The representative of the Petitioner Company submits thal. the Company is
running Company and has assets as well as corresponding liabilities including
statutory dues. Further, the Company has not nade any application for obtaining
the status of Donnant Cotnpany under S. 455 of the Act. Further that, the
Petitioner Conrpany had never in the past. on its own, moved any application for
Strike-offunder S. 248 ofthe Companies Act,20l3.

7. The Company has filed its Statutory retums in I.T. Department for the Financial
't'ear 2014- I 5. 201 5- 16 and 2016- 17. Copy of acknowledgement has also been
placed on record.

Subnrissions lrom the RcsDondcnt/RoC:

ti. The RoC in its repon submitred that. the RoC has issued the notice in Form STK
- I to the Petitioner Cornpany on the ground that the Company is not canying
on any business or operation fora period oftwo immediately preceding financial
years (i.e, 20 14- 1 5 and 201 5-2016).

9. Thus the RoC came to conclusion that. as the Petitioner Colnpany has not filed
its annual retums and balance sheet for the hnancial years 2()14-15 and 2015-
20I 6. therefore contravened rhe provisions of S. 92 and S. I 3 7 ofthe Act. Hence.
the rame was struck off from the Register.

I0. The RoC has taken decision as prescribed under law to remo\ e the name of the
Petitioner Company from the Register ofrhe RoC. It is the petitioner Cornpany
rernained in the default.

IL However. it is funher subDitted that. the RoC have no objeclion to restore the
nanre ofthe Petilioner Conrpany. as the petitioner Company is willing to cornply
uith the provisions ofthe Act. subject to imposition ofCost.

l.indillt-rs

12. Hence. upon considering the facts and circunstances ofthis prcsent petition, this
Bench is ofthe view that. it would bejust and proper to order restoration ofthe
nanre ofthe Petitioner Cornpany in the Register ofCompanies maintained by the
RoC.

13. Accordingly. this Petition is allowed. The restoration of rhe petitioner
Cornpan)'s natnc to the Rceister ofCompanies maintained b) the RoC pune. is
hereby ordered. \\ ith a direction that the petitioner Company shall comply with
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the ProvisioN of the Act. And funher it will be subject to paynent of costs of
Rs. 15,000r- (Rupees Fifteen Thousand Only), to be paid hy way of Demand
Dr li in l'ar,our of "l)a)' and Accounts Olliccr. Ministr,"- ot Corporate Affairs.
Murnhai '. sithin 30 dals liom the reccipt ol'the dul)' cenilied copy of this
Order- to this office

l.l. This Petition bearing No. 626,1252NCLTi MB/2017 is. therefore. disposed ofon
the tenns directed above. The Leamed RoC shall give effect of this Order only
after perusal of the Contpliance report of cost imposed. After restoration of the
Conrpany. within I 5 days the Company shall file all the required documents with
the RoC.

I 5. Ordered accordingly

sd/-'t
Bhaskara Pantula IIohan

llember (J)

sd/-
\L K. Shrau at

\lember (J)

I)atrd : I l'h Decenrbcr. 2017
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